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depends upon the Bangladesh Government
agreeing to take steps so that more water could
be flowed down. We are glad that the Prime
Minister has declared that the Government has
taken a position so that Bangladesh agrees to
it. He said that if it does not agree some tough
decision has to be taken. Pending the action
being taken by the Union Government to force
Bangladesh to take steps So that more water
could flow down the Ganges, what inter-
mediary steps the Union Government
proposes to take to facilitate a greater flow of
water of whatever we have got,, coming down
from the Upper Ganga down to the Calcutta
level? One of the proposals is deputation.
There are certain other proposals also. But the
Minister of Irrigation can share with us what
other steps they have got to allow a greater
flow of water along the Ganges down to
Calcutta Port.

MR. CHAIRMAN; It is a suggestion. They
will note it. Some dredging is always going
on there. (Interruptions)

SHRI GURUDAS DAS GUPTA: It is not
going on. | make a statement that nothing is
being done for desiltation at Calcutta Port
despite our repeated requests to the Govern-
ment.

MR. CHAIRMAN: Some dredgers were
purchased and they were working there.

SHRI DIPEN GHOSH: It is dredging by
the Calcutta Port Authorities. Sir, this
dredg'ng is a verv costly affair. The Calcutta
Port Authorities are asked to dredge for
navigability purposes so that bigger ships
could come to the Calcutta port. And this is
beyond the financial capacity of the Calcutta
Port Authority also. So, an over-all decision
has to-be taken by the Union Government.

SHRI GURUDAS DAS GUPTA: There
was a definite proposal for dredging, and it
was not done by the Union Government.
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MR. CHAIRMAN; Question No. 122.

Travel concessions for ex-servicemen

*122. SHRI SUBRAMANIAN SWAMY;
Will the Minister of DEFENCE be pleased to
state;

(@) whether there is a demand for
providing travel concessions to ex-servicemen
who are recipients of bravery awards; and

(b) if so, whether tha Ministry of Defence
have taken up the matter with the Ministry of
Railways?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
PRODUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE
(SHRI CHINTAMANI PANIGRAH]I):

(@) YesSir.

(b) The matter regarding grant ol facility of
free travel by rail to gallantry award winners
was taken up with the Ministry of Railways.
The Railways have indicated that it would not
be possible for them to enhance the scops of
existing concessions, due to financial
constraints.

SHRI SUBRAMANIAN SWAMY: Sir,
yesterday you asked us to be kind to the
Congressmen and not to call them
incompetent. So, | will say judging by this
reply that this shows minimum competence.
Sir, the question is about ex-Servicemen. They
were prepared to risk their life for the country.
And they come out, they retire at a very young
age. We politiciaj-at never retire. But they
have to retire at a very young age. And the
minimum thing that could be given to them is
the facility of travel. And how can the
Railways take the stand that financial
constraints are there? There is a Government.
The Railways is not a law unto itself. There is
no Cabinet Minister here. 1 do not know
whether "he, is still there because everything
changes very fast here. But the Minister of
State is here. With this huge Defence
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budget, can they not set aside a few crores of
rupees for the sake of ex-Servicemen?

SHRI CHINTAMANI PANIGRAHI; Sir,
hon. Swamyji has agreed that...

SHRI SUBRAMANIAN SWAMY:
Swamiji? A little yellow does not mean that |
am Swamiji.

MR. CHAIRMAN; This is in place of
calling Swamy, in Hindi we call Swamyji.
(Interruptions)

SHRI CHINTAMANI PANIGRAHI; It
just show's

MR. CHAIRMAN; Swamyji from
Tamil Nadu.

. SHRI DIPEN GHOSH: Not Chandra
Swami.

, SHRI CHINTAMANI PANIGRAHI; Sir, his
question relates to the con-

' cessions to be given to the gallantry awardees.
That is his question. So,

. there it is not a general kind of ex-
Servicemen. His question is only about
gallantry awardees. Therefore, we said that
we took up this matter— and many hon.
Members also requested the Defence
Minister—with the Railway Minister. And
they say, we are giving various concessions.
But at present because of the constraint of
resources, we have not been able to extend
this concession.' That Is the answer that | am
giving to you.

SHRI SUBRAMANIAN SWAMY: Okay,
Can | ask Minister the second question? What
is the amount of resources that would be
involved in giving this facility?

SHRI CHINTAMANI PANIGRAHI: That
has not been worked out.

SHRI SUBRAMANIAN SWAMY: How
do they know the constraint of resourcws, If
they have not worked it out.
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SHRI CHINTAMANI PANIGRAHI;. It is
the Railway Ministry which has to work it out.
Ww have said this is the total number...

SHRI SUBRAMANIAN SWAMY: You
must have got it from them.

MR. CHAIRMAN: The Railways are
working it out-

SHRI SUBRAMANIAN SWAMI: What is
the constraint of resources for which it is not
possible? What is the amount of resouces
required for it?

SHRI CHINTAMANI PANIGRAHI: They
have said that they are not in a position to
extend this concession to these awardees,
gallantry awardees. The Railways have to
work ft out.

SHRI SUBRAMANIAN SWAMY: How
do they know then that there is going to be
constraint of resources, when nothing has
been worked out? The thing is that you are
anti-servicemen. This Government is totally
anti-servicemen.

SHRI CHINTAMANI PANIGRAHI; How
can you say that? | strongly refute this. They
are being given various concessions.

SHRI GURUDAS DAS GUPTA: The fact
is that the attitude of the Government is
totally casual, absolutely casual.
(Interruptions).

SHRI CHINTAMANI PANIGRAMHI; Sir, |
refute this allegation.

SHRI SURESH KALMADI; Sir, the
Armed Forces personnel in service are the
responsibility of the Central Government but
the moment they retire, they cease to be the
responsibility of the Central Government and
they become the responsibility of the State
Government. Now, Sir, it is very unfortunate
that the Railway Ministry should have turned
down the recommendation for the benefit of
the gallantry  award
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winners, who have staked their lives for the
defence of the country. | requested the
Railway Ministry for granting them this little
concession. They should not only have granted
this financial concession but they should have
even reserved seats for these people who have
fought for the country. 1 think the nation has
to be grateful to them. | hope the Prime
Minister must intervene and a directive will be
given to the Railway ministry that concessions
should be given to those who have won
gallarn. try awards. The Government took a
very good step by constituting the K. P. Singh
Deo Committee and a lot of concessions were
given to the Armed Forces personnel and ex-
ser-vicemen.

AN HON. MEMBER; Only recommended
and not yet given.

SHRI SURESH KALMADI: Sir, | think the
Government has set up a monitoring
committee to see that all the benefits meant
for ex-servicemen are duly given to them, i
hope the States are not neglecting ex-service-
men and they are also having monitoring
committees for the various schemes meant for
the benefit of ex. servicemen.

SHRI CHINTAMANI PANIGRAHI: Sir,
these are two different questions. One relates
to the question of giving railway concession
to gallantry award winners, whose number is
2485, and the other relates to ex-servicemen.
This was take,, up only yesterday and | have
answered it in detail and the present question
is limited.

SHRI SUBRAMANIAN SWAMY': Where
has he answered?

SHRI CHINTAMANI PANIGRAHI: In
the Lok Sabha.

SHRI SUBRAMANIAN SWAMY: In the
Lok Sabha? We do not take any notice of that.
Sir, Can you allow this kind of a disrespect
for the Rajya Sabha? (Interruptions).
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SHRI CHINTAMANI PANIGRAHI;

I think he is not in good mood today. No
disrespect is shown. | answered this question
there, the facilities that we were giving to the
ex-servicemen, and how we help them to be
self-employed, what is the reservation made
for these ex-servicemen in employment etc.
Now today's question only relates to those
who have won gallantry awards in enemy
action. That is the question and their number is
2485... (Interruptions)

SHRI SURESH KALMADI; They
fought for the country and you can
not just say that their number is 2485.
Why dont you give them railway
concessions?

SHRI CHINTAMANI PANIGRAHI; You
put a question a id | will answer it. It is not
that the Railways are going to direct, give the
concession and the seats will be reserved. The
Railway Ministry says that they ar not in a
position. That is what they have said.

SHRI SURESH KALMADI: You shou'rj
follow it up.

MR. CHAIRMAN; General Aurora.

SHRI RAJIV GANDHI: Mr. Chairman,
Sir, 1 will have this is~ue looked up again-
and we will try and do something.

SARDAR JAGIJIT SINGH AURORA,;
Sir, | am very happy to hear that the Prime
Minister has agreed to do something about it
but I would like to mention that in
connection with looking after the gallantry
awardees, | had taken up this case more thai a
year ago for giving them additional aUowanceg
than they have bPen setting and after a lot of
effort  theft allowances that have  been
revi-er are so meagre  that most of these
chaps have said that all that is goirti to happen
isthat you are givingRs. 20 orRs. 40
extra rathe than giving a substantial
amount | had taken it up and had written 1 the
Defence Minister and Railways
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Minister about it but | got a very bland answer.
I am now happy that the Prime Minister' is
going to do something about it. Once again, |
would say that if you forget the ex-servicemen
and don't deal with them fairly and squarely—
which | am sorry, is not being done , as far ss
pension is concerned—this will upset the ex-
servicemen greatly. Some of them actually
staged a dharna here. But nothing has
happened to satisfy them. | would again
recommend that pension cases, rank for rank,
must be reconsidered because they are getting
fed up. We get letters from them that we sitting
here i, Parliament have done nothing for them,
and we do not want to go back and 'say that we
have a totally unsympathetic Government who
in spite of all our effo is turned a blind eye.

SHRI SITARAM KESRI; After the
assurance of the Prime Minister. | think there
should be no doubt. That is the final word.

ot T waw g ¢ osfme, “am
far”" &1 o qaew & L. (wEEW))
warq AT & “gwnfen” &1 wEe
“afan”’ g #.. . (wwwe)

SHRI JAGJIT SINGH AURORA: | don't
think the Minister understood my question; |
raised the issue of pen-sion.

SHRI CHINTAMANI PANIGRAHI:I am
happy General Aurora took up this case with
the Defence Ministry. We are pursuing this
matter. On the questio raised by him, | may
an-nounce about the enhancement of allowance
by the Ministry of Defence, that has been
given to awardees of 0" Param Vir Chakra
and Mah'svir Chakra. We are giving Rs.
200!- to Parens Vir Chakra' awardees from
1-1-1987 Rs 160|- to Mshavir Chakra; Rs.120
to Vir Chakra Rs. 1801- to Ashok Chakra;
Rs 1401- to Kirti Chakra and Rs,.100'-
to Shourya Chakra. and after the death of
these awardee?, these monthly allowances
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will continue to be paid to their widows. On
the question of rank for rank pension, some
friends have gone to the court. This is sub
judice and We are trying to consider the
demands of these ex-servicemen.

oft qgufx qg gyw ;. Fwmfa
oY, gAY NITTHAT ST F1 G WISETET
f& dren geww g gar fmaw
dft a7 avar Famm g% fa=re faar
AT, AUEAWE | afE ow HEy W
W 9% Fgm g fF v wmEvew A
oI § 26 FMAT T AT IUHA G
wratfsa &7 sneT & S divar gEE
g dfaw &t wor ¥ & F o A
HT9 A GEEETC G AT 6O
aq B W 7 9 @ qaed g A6
g wifaw faw o & ) wfewr aw
gara ¢ f e g g FmE
w1 A1 $9 aEw faeer wifey, &0 8
FH 99 aF & ataw £ AT 21 a9
UEH %, W4 4% 4 A9TAgl & ana
£, @ TF gL AT AEAT TEHT ATH
arw § Iaw) A7 avar fawma e
SIfEd | eHT EW &7 §EWEAT &7 39
¥ wfr gfa gnir Wi o &1 a9
girr | ff s fF owwer g T
faug a7 W7 fa=it mEwg §1)

stoanafa : o £ f @m
fegar fufeedy & wafam a8 2

o Feremefor wiforog? - drran
GIEATT GTST ATHR T AHAT AT
FHYY WTH AET WIAT 2 | W ug Wl

g gt Wi ar fasre s

SHRI CHINTAMANI PANIGRAHI: The
hon. Member .wanted to know whether all
these gallantry award winners, and even the
children who participate in. the Republic Day
Parade, are also going to get some awards.We
would look into it.
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SHRI B. SATYANARAYAN RED
DY; Mr. Chairman, Sir, the question
is about only those ex-servicemen who have
been given gallantry awards, bravery
awards;not about all ex servicemen. Of
course, the hon.Minister has answered and
the Prime Minister has given an assurance
just now. Apart from this, | would like to
bring to the notice of the Government that
freedom fighters have been given pension and
they have also been extended railway
concession, travel concession, for one year.
Sir, the number of ex-servicemen who have
received gallantry awards is limited. It is not
in lakhs.

SHRI SUBRAMANIAN SWAMY: Two
thousand.

SHRI B. SATYANARAYAN REDDY:
Not in lakhs. It is a very small number. The
services rendered by them are no less equal to
that of the freedom fighters. The freedom
fighters fought for the attainment of freedom
for this country. Similarly, these people have
laid down their lives to defend the
Independence of this country, to safeguard the
Independence of this country. The Prime
Minister just now said that he will do
something about it. | do not know what is that
‘'something’. | want a categorical statement in
this House, either by the Prime Minister or the
Defence Minister, that immediate steps will be
taken to give this concession to the ex-
servicemen and to fulfil their other demands.
(Interruptions), The Prime Minister said
'something will be done'. | would like to
know, what is that 'something'. | would like to
know from the hon. Minister, what is that
‘'something’ which they. are going to give.
(Interruptions).

SHRI SUBRAMANIAN SWAMY: The-
hon. .Minister should take a hard look at it.

SHRI CHINTAMANI PANIGRAHI;  Sir,
as Mr. Reddy has point-
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ed out, the number of ex-servicemen who
have received bravery awards is not much; it
is 2,485. We understand the anxiety of the
hon. Members. That is why the Prims Minis-
ter also responded. Sir, in regard to the
railway concession extended to the freedom
fighters, if was the Prime Minister who said
'Allright; we extend it by one year'. Therefore,
when the Prime 'Minister has said that he will
look into this, I think that is enough.

Removing the upper age limit for
widows/divorced women  for entry into
Government service

*123. DR. RATNAKAR PANDEY:!

SHRIMATI RATAN KUMARI; Will
the PRIME MINISTER  be pleased to
state:

(@) whether Government propose to
remove the wupper age limit for em
ployment in Government service for
widows and divorced women; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES . AND PENSIONS AND
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM): (a) and (b) According to
the existing orders, the upper age limit for
appointment to Group 'C and Group 'D' posts
under the Central Government has been
relaxed upto 35' years of age (upto 40 years
for members of Scheduled Castas and
Scheduled Tribes) . in respeet. of widows,
divorced women and women judicially
separated from their husbands, who have not
remarried. There is no proposal to remove the
u]?j5ei age limit in respect of th?je categories.

The Question was actually asked On the
floor of the House by Dr. Ratnakar Pandey.



